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Mr. President : The question is:

“That in clause (2) of article 217, after the word and figure ‘Part I’ the words and figures ‘or Part III’ be
inserted.”

The amendment was adopted.

Mr. President : The question is:

“That in clause (3) of article 217, after the word and figure ‘Part I’ the words and figures ‘or Part III’ be
inserted.”

The amendment was adopted.

Mr. President : The question is:

“That article 217, as amended, stand part of the Constitution.”

The motion was adopted.

Article 217, as amended, was added to the Constitution.

————

Article 218

Shri T. T. Krishnamachari : Sir, this article is not considered necessary in the light
of subsequent revision by the Drafting Committee. Therefore, the article may be put to
the House, so that it can be negatived, if the House desires.

Mr. President : The question is:

“That article 218 stand part of the Constitution.”

The motion was negatived.

Article 218 was deleted from the Constitution.

————

Article 219

Mr. President : We shall take up article 219.

(Amendment No. 2749 was not moved.)

The question is:

“That article 219 stand part of the Constitution.”

The motion was adopted.

Article 219 was added to the Constitution.

————

Article 220

Shri T. T. Krishnamachari : May I suggest that articles 220, 221 and 222 may be
put together because the Drafting Committee does not consider these articles as
necessary?

Mr. President : I will put them separately.

(Amendment Nos. 2751 and 2752 were not moved.)

The question is:

“That article 220 stand part of the Constitution.”

The motion was negatived.

Article 220 was deleted from the Constitution.


